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THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH ALLAHA AD
wi

Uriginal Application pNo.1819 of 1993 E

Subedar Ram and unother oo s «+s Applicants
Vs,
Union of India and others o «++ Respondents

HON'BLE 1NR MAHARAIDIN, MEMBER(J) 4
HON'BLE MK 5,043 GUPTA,MtMBER( A) |

( By Hon'ble mMp Maharajdin, Member-J )

The applicants were engaged as Casual Laboyrs
on 20~01-1978 amgl 24-04-1978 and since then they wers
working continuously in the Railuway Oepartment, They F
after having completed 120 days on 20~-09-1981 and 14-05-81
were stated to have been given their Lemporary status.They I
were aﬁbjactad to screening test and have also gone urder |

medic al examination, but their services had not been regu-

larised as yst, In para 4 point .8 of the appl@catiun they
.iffé | -have stated that they submitted Tepresantations requesting
; i for regularisation of their services, It is stated that

‘ ;' the junior employees to the applicants have beean already |
l : made permanent, but the applicants have not been made per—

» 1 I manent as yet, | :

The applicants have filed copy of representation :
* o | . dated 13-01-1993 (Annexura~11) requesting that they should

be posted on the strength of permanent employee, but this

| representetion has not been replied., | ?

Considering the facts and circumstances of the

Case and also taking into account the principld of natural
justice we are of the view that the repreeentation of the f

8pplicant must be disposed of by a reasoned and speaking -
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order and we direct the Tespondents accordingly to dispose
of the representation and also considerd the facts mentioned
in his original application within a period of three months
from thed ate of communication of this order, 1In the

meantime the respondents shall not terminate the services
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of the applicants nor deprive them off feom their rights i
o
and privileges on account of their status and continyous

working,

The application is accordimgly disposed of at

admission stage,

T

MEMBER-Administrative MEMBER=Judicial

DATED:Allahabad, Uecember 13,1993,
(VKS PS)
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